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Hon’ble Ms. Bidisha Banerjee, Judicial Member

Date of order: 09.04.2019

Hon'ble Dr. Nandita Chatterjee, Administrative Member

Shri Prithwish Boral,

Son of Samir Kumar Boral,

Aged about 53 years,

Working as Booking Supervisor,
- SM/Bagbazar,

Under the Sr. DCIVI Sealdah

Eastern Rallway, 5o
Resudlng at7AT. Chatte
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rjefa Road,
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Sealdah Division,
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Kolk"a‘tamjoo 014 ot s

"’Eastern R;’-.uhﬂay,
”*“-"'.---u;SeaIdah Division, .
'Sealdéh’“‘ gy

Kolkata — 700 014.
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4.- The Assistant Personnel Officer (T&C),’

Eastern Railway,
Sealdah Division,
Sealdah,

Kolkata — 700 014.

.. Respondents

Mr. J.R. Das, Counsel
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Administrative Tribunals Act, 1985 seeking the following relief:-

2 o.a.350.517.2019

For the Respondents  : Mr. K. Bhattacharya, Counsel

ORDER(oLan’

Per Dr. Nandita Chatterjee, Administrative Member:

The applicant has approached the Tribunal under Section 19 of the

‘Y An order directing the respondent to implement the order dated 4. 72016 on
immediate basis.

(i) To consider the representation made by the applicant dated 31. 1 2019 and
implementing the order dated 4.7.2016 and taking into account that the applicant is
suffering from Lumbar Spondylosis with muscular spasm and as such, not effecting the
said transfer order and-compeliing the apphcant to continue, at present place of posting is
being very painful apart from daily lite Would' be“greatly |mparred_ ,,,,,
(i)  An order drrectnng the’?respondeﬁts‘to*produce entlre records of the case since
lying within-the }urlsdlctlon*of this Hon'ble Tribunal. = % 4?: & :
{iv) Any othe%rder or further orderlorders as to this Hoh’bleg Tnbﬁnal may seem fit

and proper;, %.w'
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test, the. appllcant was promoted to ‘the jpost: of CSIBS/BSSICTI in level — 7 as
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from his present place of postlng and hei{éé" hrs promotron was not given effect
to. According to the applicant, similar staff have been transferred from Baghbazar |
to Majherhat~ on own request and it is only the applicant who has not been spared
from his present posting. The applicant had made representations to such e%fect,
but the respondent authorities failed to decide posmvely» in his \favour
Consequently, bemg aggneved the- apphcant has approached the Tnbunal in the
instant Original Application. | |
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According to the Ld. Coufisel for the 'applicant the applncants\

representatton dated 31.1 2019 (Annexure A-4 coily. to the O.A.) remains

!

pending and the applicant would be fairly satisfied if in pa_rhal modification to the

'same, he is accorded liberty to prefer a comprehensive rebresehtation citing the

case of similarly circumstanced employees, who had been transferred on their
own request to their preferred places of posting as per Office Order dated

13.2.2019 (Annexure A-3 colly. to the O.A.).

4.  Ld. Counsel for the respondents does not object to consideration of such
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Administrative Member
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